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O R D E R 

03.12.2018   There is nothing on record to suggest that ‘Fixed Deposit 

Receipt’ in question issued by the Bank was in favour of the appellant.  Therefore, 

no relief can be granted at the instance of the appellant – ‘Larsen & Toubro 

Limited’ with regard to such FDR.  The appeal is dismissed.  No cost.  

 

 
[Justice S.J. Mukhopadhaya] 
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